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i.f 12.4.2001. 

Shri A.N. Jha, the counsel for, the applicant. 

Heard learned counsel for the 'applicant and also 

p:erus'ed the record:. is'sue''notices to the respondents to 

show cause as to why ti contempt p,rqceédings be not 

initiated against'them. Reply m,ay be filed within S weeks. 

Requisites may be filed within one weak. Li,st it 'on 

3.7.2001 for hearing on contempt. 

	

(L..R.K. PRISI1D)/(9(,) 
	

(s.. NRYRN)/v.c. 

'For want of DB, list it for heari ng 

on 3.8,2001 

	

- 	 L4.Hmingliana )/M(A) 

ShiA.K.Jhá,cos1 for the applicant. 

hri. V. Jha for shri G,BoSe, Rly. counsel, 

Shrj V.Jha states that tI,sh,z...case 
reply has been sent for verificatIon. List it 

.:f or hearing on 7,9.2001. 

( L*iiingljana )/M(A) 

* 

-' 	 - 	- 
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Shri A.N.Jhá counsel for* the applicant, 

Shri Gautarn Bose, counsel for the respondents. 

8bowate is filed tay. List it for 

he ring on 22.10.2001. 

(L. nlianaJ/(A) 	()/M(J) 

5./ 22.10.2001. On the request made by the counsel 	the 

applieánt, list it on 7.11.2001 for hearing. 

(L. JH)/c1(J) 	 (L.R.K. PRASAD)/M(A) 
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I 

1 • 2001 	ahrl A.N,Jha, counsel for the applicant, 

Shr•j Gautam Bose, counsel for the resporeits. 

This CCPA has been filed for initiatjr)g corxtenpt 
proceeding against the alleged conternrr for non 

cQnpllance of the order of this Tribunal dated 25.7.2OOi) 
passed in O.A,473/9.6.U%nnexure..l). Shck'cause rep1y 
has bee n f lied. •.. 

2. 	We have considered the stmjsjoris made on hehalf 
of the partjes and perused the materials on reccr& We 
fjnd that there has beën no deIftrate or jrxtentjona1 
aat attents onthe part of the respondents corcerned 

to disobey the order of this Tribunal even though there 

has been delay in cpliare of the trder, The fat remains 

that the order passed in 0. . 473/96 has been fullr 

caip lied with. In this regard, the learned course], for 

the respondents suitted the letter dated 5. li.. 2,001 
isstEd by the DRI4, Eastern Railway. Maida.1  cqy of which 
has beL.n given toshri A.N.J a.jpd counsel for the 
appiic3rt, and a copy of such o-der is also placed on 
record. During the course of hearing it transpired that. 
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the order passed by this Tribunal, in O.A.473/96 has 
already been ccwpuied with 

3. 	In view of the aforesaid posit ion, this CCPA is 
dropped and the nctjces are discharged, 

4, The learned counsel for the  p1icant states that 
he may be given liberty to file O.A,, if there is a difference 
of pay. It is cen for him to do so, if he is aggrieved 
by the order 	10LLQ 

NS. ( Lakshman 3ha )/M(J) 	 ( L,R.!çfrasad )/M(A) 
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